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आदेश / O R D E R 

 

PER AMIT SHUKLA (J.M): 
 
 The aforesaid appeal has been filed by the assessee 

against order dated 30/05/2023 passed by NFAC, Delhi for 

the quantum of assessment passed u/s. 143(3) r.w.s. 263 for 

the A.Y.2012-13. 

 

2. At the outset, ld. Counsel for the assessee submitted 

that ld. CIT (A) has passed exparte order without deciding the 

issue on merits. In this case, the appeal was migrated to 

NFAC and on the first occasion assessee had sought for 
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adjournment and on the next date, the notice of hearing could 

not be received and therefore, assessee was not aware of date 

intimated by the ld. CIT(A). Further, ld. CIT (A) has not 

decided the issue on merits, therefore, he submitted that in 

the interest of justice, matter should be restored back to the 

file of the ld. CIT (A) to be decided afresh. 

 

3. Ld. DR also does not have any objection as the appeal has 

not been decided on merits. 

 

4. In view of the aforesaid fact that ld. CIT (A) has decided the 

appeal exparte without going to the merits of the case, 

therefore, in the interest of justice, matter is restored back to 

the file of the ld. CIT (A) to be decided afresh and in 

accordance with the law after giving due opportunity of 

hearing to the assessee. Assessee is also directed to comply 

with the notices to substantiate its case. 

 

5. In the result, appeal of the assessee is allowed for 

statistical purposes. 

 

Order pronounced on      30th October, 2023. 

        
Sd/- 

 (GAGAN GOYAL) 
  Sd/-                         

   (AMIT SHUKLA)                 
ACCOUNTANT MEMBER JUDICIAL MEMBER 

Mumbai;    Dated          30/10/2023   

KARUNA, sr.ps 
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Copy of the Order forwarded  to :   

                     
  

 
 
 
 
 

 BY ORDER, 

                                                                              
         

(Asstt. Registrar) 
ITAT, Mumbai 

 

1. The Appellant  
2. The Respondent. 
3. CIT  
4. DR, ITAT, Mumbai 
5. Guard file. 
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